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Land and Houms to Landless

1711. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state :

(a) whether any survey of rural landless and 
hom eless labourers in the country particu la rly  in 
Maharashtra was conducted under Centrally sponsored 
scheme;

(b) if so, the main findings thereof;

(c) whether any financial assistance has been 
granted to the State Governments for providing land 
and houses to such landless labourers; fend

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL . AREAS AND EM PLOYMENT (SHRI 
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) Does not arise.

(c) Under IRDP. financial assistance inter-alia is 
provided to landless fam ilies for purchase of land. 
Houses are provided under IAY to rural poor including 
landless labourers. Since the beginning of IAY in 1985- 
86 till March, 1995, 29.13 lakh houses have been 
constructed under IAY in the country with an expenditure 
of Rs.3641.36 crores.

(d) The question does not arise.

M/s. Noida Power Company

1712. SHRI JAGAT VIR SINGH DRONA : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the fact 
that M/s Noida Power Company Limited and State 
Electricity Board had an agreement regarding supply 
and recovery work in Central Greater Noida area:

(b) if so, the details thereof;

(c) whether the company had not fully adhered to 
conditions of the agreement so far; and

(d) if so, the steps being taken by the Ministry for 
the early recovery of dues?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S. 
VENUGOPALACHARI) : (a) and (b). Noida Power 
Com pany L im ited (NPCL) had entered  into an 
agreement with Uttar Pradesh State Electricity Board 
(UPSEB) on 15.11.1993 for supply of electrical energy 
in Greater Noida.

(c) and (d) UPSEB has informed that at the end of 
January, 1996 an amount of about Rs.18 cores was 
due from NPCL. NPCL’s contractual responsibilities 
and activities are nomitored by Government of Uttar 
Pradesh.

Development of Delhi

1713. SHRIMATI GEETA MUKHERJEE : Will the 
M in is te r  of P LA N N IN G  AND P R O G R A M M E  
IMPLEMENTATION be pleased to state :

(a) whether Government have drawn a time-bound 
plan fo r deve lop ing  the N ationa l C apita l Region in 
accordance with the regional plan policies of reducing 
the population pressure on Delhi;

(b) if so, the details thereof; and

(c) the tim e by w hich th is goal is like ly  to be 
ach ieved9

THE M IN IS T 54^0F  STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a) 
to (c). Yes. Madam.

ThVJvjational Capital Region, covering an area of 
over 32.000 sq.km. comprising NCT Delhi (1483 sq.km.) 
and parts of the three ad jo in ing  States of H aryana 
(13,413 sq.km .), Rajasthan (4,493 sq.km .) and Uttar 
Pradesh (10853 sq.km.) is envisaged to be developed 
in a cco rd a n ce  w ith the  p o lic ie s  and p rog ram m es 
enunciated in the Regional Plan 2001 for NCR which 
is in force since 1989. The Regional plan is a multi 
sectoral policy framework covering the developm ent of 
regional infrastructure components of transporation both 
road and rail, power and telecom m unications and also 
the developm ent of selected townships outside Delhi 
th rough  extensive  land acqu is ition  and provis ion  of 
in te rna l & externa l serv ices, housing and econom ic 
activ ities of industries, wholesale trade & comm erce. 
The s tra tegy  is fo r the in teg ra ted  d e ve lop m e n t of 
townships alongside the identified Priority towns in the 
Sub-regions of Haryana. Rajasthan and Uttar Pradesh 
which, with the support of h igher order m frastructual 
fa c il it ie s ,  a re e x p e c te d  to g e n e ra te  a b u n d a n t 
em p loym en t o p p o rtu n itie s  and absorb  D e lh i-bound  
p o te n t ia l m ig ra n ts  and c o n s e q u e n tly  re d u ce  the  
population pressure in Delhi and achieve a balanced, 
harmonised developm ent of the entire region

This developm ent strategy is backed-up by an Eighth 
Plan investment Programme covering the Central and 
State sectors. While the State sector programmes consist 
m a in ly  land  a c q u is it io n  and p ro v is io n  of lo c a l 
infrastructure for new townships, those under the Central 
Sector relate to the developm ent of core infrastructure 
of rail netwerk, expansion/upgradation of road network, 
c o n s tru c t io n  of e x p re s s w a y s , 3nd b e tte r 
te lecom m unication facilities throughout the region

Similar investment planning exercise for the Ninth 
Five year Plan has also been initiated under the aegies 
of the Planning Com m ission whereunder, the Central 
M inistries of Surface Transport, Railways, Energy and 
Telecom munications and the Member States of Haryana, 
Rajasthan, Uttar Pradesh and NCT Delhi are envisaged 
to structure “NCR Sub Component P lans” for effectively 
im p lem enting  the R eg ional P lan P rogram m es w ith in 
the stipulated tim e-fram e.


